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THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

....... ............ ..  ................................ ,,1 99 

Applicant (s) 

Versus 
........... Respondent (s) 

Sr. No. 	Date 

1 

Order with Signature 

( 
1SpIp, 

adjourned by one week. (•1 , 

t i'ia (DMIN iZiT iv) 

Put up this matter after 

vaoati)n. 	 I 

Tvv C~~ OLI 
6Y\1q 

95 he n the matte r was called,none 

for the applicant is present. 

The relief clajitd in this 

case is that the applic ant should be paid 

unpaid Salary, statutory , :arrear bonus and  

differential DA. The learned Senior Standing 

Counsel, We Ashok Mishra subcjts that the 	 A 1 

applicant received his duty pay till y, 

1993 regularly. For the Month of June,1993 
t çi A 

also the pay of the petitioner was drazn 
absent 

out.he remainedun.3uthorisedly, the salary 

drawn was refunded back. The 3111 for pay 

AK------ 

2 

4 	 3. 



ot 	9 

was also heard in the matter. 

kil 	A) 

Srja1 
No. of 
Order 

Date of 
Order 

- 	Order with Signature 

for duty peri.d ofDecember9 j994 has been 

raised and the amount can be reirrbursecl 

to the applicant at any time. The aihoc 

bonus for the pvxtM year 192-93 arnintjng 

to R3.1497/- has been paid. One Shri S.P.Rao 

taioor was authorised by the applicant to 

receive the said amount. The D.A arrears 

for the period from 1.1.3 to 30. 4. 93 

has already been paid. Proof of payment 

has also been kept with the Senior S-.anding 

C cunsel. 

In view of this, and as the 

ic arried c oun se 1. for the app I Ic ant is not 

present and as the ,matter has already been 

listed two times for admission, I csie 
i 

it apprriate to dispose of it • The 
L 

application is d-is .se-4--o. No Costs. 

Later shri D.Mzhanty learned 

connsel for the applicant was present and 

rf 

tmber(Admr.) 

/yck(to( 


